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REPORT SUBMITTED BY MR, JUSTIC, PA BHAN
(RETD. ).
ONE MAN COMMISSION

The One Man Commission appointed by the Honble Supreme Court in
IA No. 244 in WP (C) No.1022/1989, after determination of revision of pay,
allowances, perquisites payable to Judicial Officers, revised pension and
other allowances payable to pensioners and family pensioners, is p/aclly ire
Report dated 17-7-2009 before this Honble Court.

The Commission places it on record the valuable, prompt, sincere
services rendered even during holidays and cooperation extended by the
Supreme Court staff, namely (1) Mr. Badr-ul-Islam, Assistant Registrar, (2)
Mr. Vishal Anand, Senior Personal Assistant, (3) Mr. Jagmohan Singh, Court
Assistant, (4) Mr. Bhaskar Mehra, Junior Court Assistant, (5) Mr. Rqja A.,
Junior Court Attendant and (6) Mr. S.K. Mishra, Junior Court Attendant in

. sending Circulars, assisting during hearings, determining the pay scales,

allowances, perguisites &tc., preparing and typing the Reporf which enabled
this Commission to submit its Report well in time.

This Commission also records with appreciation the cooperation:
extended by Mr. MP. Bhadran, Secretary General, Mr. T. Sivadasan,
Registrar (JudlI), Mr. Sunil Thomas, Registrar (Admn), Mr. Mahant Ram,
Assistant Registrar and all the concerned staff members of the Supreme
Court in promptly providing accommodation, infrastructure, assigning staff
and for making various arrangements in the Supreme Court Assembly Hall
for hearing All India Judges Association and their members.

The One Man Commission also express its gratitude to this Honble
Court for giving an opportunily to serve the judiciary and in assisting this
Hon'ble Court in the determination and calculation of Pay Scales, Allowances,
Perquisites etc. of Judicial Officers and Judicial Pensioners,

X NI E
Justice E. Padmanabhan (Retd.)
(One Man Commission)

Oated: 17th of July, 2009
At New Delhi
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PART - II
Procedure adopted by Comm i§§i¢.>g

3. As per directions, this One Man Commission issued
Circular/Notice dated 4-5-2009 to all concerned inviting
response/representations with respect to- revision of Basic
Pay/DA/Pension etc. of Judicial Officers. Copy of Circular/ |
Notice is appended as Annexure 'B'. The last date for
response was fixed as 10-6-2009. The Commission also fixed |
a schedule of dates for hearing persondl representations of
various Associations/Individuals/State's Representatives/
Pensioners and Pensioners’ Associations, which commenced on
15-6-2009 and cont;nued till 3-7-2009. A copy of Schedule
of dates of personal hearing and a list of Judicial Offiéers,
Pensioners, representatives who made oral submissions
before the Commission are appen&ed as Annexure *C and * D
3 (a) In all, 260 representations/response/ suggestions were
received by the Commission from Central Government, various
State Governments, various High Courts, Associations of
Judicial Officers, individual Judicial Officers, Pensioners
Associations, individual pensioners and family pensioners as

well, whose details are set out in Annexure 'E'. The

END OF PAGE-4
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representations/response/suggestions (in original) are kept in
a Separate Envelope and submitted with this Report.
3(b)In all 89 Judicial Officers, Office Bearers of

~ Associations, individual 'Judicial‘ Officers, Pensioners

Associations, a Retired High Court Judge and Govt.
representatives with Advocates appeared before this
Commission and were heard during the period of three weeks.

3 (c) Representations, suggestions etc. made in writing as

well as at the time of hearing and deliberations held are

taken into consideration while determining the Pay Scale,
incremem‘_s,' allowances, DA, Pension, Perquisites, other

benefits for the Judicial Officers and Pénsionebs.

“END OF PART-II"
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DETERMINATION OF REVISED PAY SCALES,

INCREMENTS, ALLOWANCES, PERQUISITES

i

D

o I PART - III
®

"9

9 ETC.

)
; | 4. Revised scale of pay etc.

"D Pay Scale, D.A., CCA, Increments, Perquisites, Pension etc.
: | as determined by this Commission based on the First National
) ’ Judicial Pay Commission, are set out hereunder in this Part and
% Part-IV, which contain Section 1 to 26.

zz | SECTION - 1

9 5.  Details of Judicial Officers who are entitled to the present
b determination of revised pay scales etc. are as under:-

5(a) Cadrje‘ of Judicial Officers who are covered "by the present

determination are:-

9

' :

p) (i) Civil Judges i.e. Civil Judges (Junior Division) -

3 (Already nomenclature changed by First National
5 Judicial Pay Commission in para 5.86 Chapter 5

N Volume I).

| (i) Civil Judges (Senior Division)

9 (i) District Judges (Entry Level)

9 (iv) District Judges (Selection Grade) ,
4] (v) . District Judges (Super Time Scale)

"District Judges mean and include regular District Judges
and Presiding Officers of Labour Courts and Industrial

| " Tribunals®.
| END OF PAGE-6
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5(b) ‘With respect to States of Maharashtra, Gujarat and Kerala,

District Judges' will include the Presiding Officers of Labour
Courts and Industrial Tribunals, as it has already been held by

_ the Hon'ble Supreme Court in the following two pronouncements

that the Presiding Officers of Labour Courts/Industrial
Tribunals are holding the post of District J udges and the two

| categories shall not be treated differehﬂy:-

(i) State of Kerala Vs. B. Renjit Kumar & Ors. = 2008 (8)
JT 559

(ii) State of Maharashtra Vs. Labour Law Practitioners
Associations = 1998 (2) SCC 688

END OF PAGE-7
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| DETERMINATION:
6. This determination has been.undertaken on the basis of

First National Judicial Pay Commission’s Report consequent to
revision of scale of pay of the High Court Judges.

(@) The t;o'rio adopted in this determination in relation to the
salary of High Court Judges and Judicial Officers are as under:-

- (i) Mean basic pay at 45.28% (rounded off to 45.3%)
for Civil Judges (Junior Division) (wrongly
calculated and set out as 42.3% in Justice Shetty
Commission's Report) | ‘

(ii) Mean basic pay at 58.5% for Civil Judges (Senior
Division)

(i)  Mean basic pay at 71.6% for District Judges (Entry
Level) ' :

(iv)  Mean basic pay at 80% for District Judges:
~ (Selection 6rade) | |
(v)  Mean basic pay at 91.7% for District Judges (Super
Time Scale)

6(b) Determination of Mean Basic Paz _of fhe Judicial
Officers '

The expression ' Mean Basic Pay’ as adopted by the First
National Judicial Pay Commission and the aforesaid respective

ratios so fixed are followed and maintained by this Commission in

END OF PAGE-8




9

determining the Mean Basic Pay. The determination of Mean Basic

Pay for the five categories of Judicial Officers works out as

under:-
S. |Name of | Existing Scale of Pay | Revised Meanof |%  of
No. | the Post as per FNJPC Scale of Pay | Basic pay | 80000/-
Mean and % of now worked of the
. Rs.26000/- out proposed
' : scale
& ¢9) ($99) (III) (v) 4%] (VI)
1. | Civil Rs.9000-250-10750- | Rs.27700- |Rs.36235 |45.3%
Judge 300-13150-350-14550 | 770-33090- ’
(Junior (Rs.11775) 920-40450-
Division) (45.3%) 1080-44770
(Entry
Level) _
2, |cCivil Rs. 12850-300-13150- | Rs. 39530- | Rs.46770 |58.5%
Judge- 350-15950-400-17550 | 920-40450-
(Sr. (Rs.15200) | 1080-
Division) (58.5%) 49090-
(Entry , 1230-54010
Level)
3. District |Rs. 16750-400-19150- | Rs. 51550- | Rs.57310 71.6%
Judge 450-20500 1230-
(Entry (Rs.18625) '58930-
Level) (71.6%) 1380-63070
4 District |Rs. 18750-400-19150- | Rs. 57700- |Rs.63995 |80%
Judge 450-21850-500-22850 [ 1230- . °
(Selecﬂonﬂ (Rs.20800) 58930-
-, Grade) (80%) 1380-
67210-
1540-70290

END OF PAGE-9
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5 District | Rs. 22850-500-24850 | Rs. 70290- Rs.7'3370 91.7%
Judge '(Rs.23850) 1540-76450
(Super . (91.7%)
Time
Scale)
PART - III
SECTION-2

REVISION OF MASTER PAY SCALE AND PAY SCALES
~ DETERMINED BY THIS COMMISSION

7. This Commission determine the Revised Master Pay Scale
with__effect from 1-1-2006 as under:-

Rs.27700-770-33090-920-40450-1080-49090-1230-58930-
1380-67210-1540-76450

(ii) The above proposed revised scale will replace the exus’rmg
Master Pay Scale which is as under:-

»

Rs. 9000-250—10750-300—13150-350—15950-400—19150-450-
21850-500-24850 -

END OF PAGE-10
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L (i) Determination of revised Pay for 1 to 44 stages of Master Pay
L Scale and increments in the revised pay scale gs on-1-1-2006 are
RQ as under y
» - Table -I
x5 Table -I
b ~ PAY STAGES
v || EXISTING . PROPOSED
a SN Pay  Increment | Pay Annual
oY B B Increment
o @] @ (II1) xv) A\
s 1 | 9,000 250 27,700 | 770
w 2 | 9,250 250 28470 | - 770
& 3 | 9,500 250 29,240 770
‘ 4| 9,750 250 30010 | 770
N 5 | 10,000 250 30,780 770
& 6 | 10,250 250 31,550 770
. 7 | 10,500 250 32,320 770
= 8 | 10,750 300 33,090 920
| 911,050 300 '34,010 - 920
o 10/11350| 300 34,930 920
% 11| 11,650 300 35,850 920
. 12| 11,950 300 36,770 920 y
- 13/12250| 300 37,690 920 -
14 | 12,550 300 38,610 920
D 15 | 12,850 300 39,530 920
" 16 | 13,150 350 | 40,450 1,080
"f'@ 17 | 13,500 350 | 41530 1,080
D 18 | 13,850 350 42610 | 1,080
“- 1914200 350 43:690 1,080
201 14 550 350 44,770 1,080
21 14,900 350 45,850 1,080
'END OF PAGE 11
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The determination undertaken in respett of revision of
Master Pay Scale is rounded off to nearest ten for convenience of

calculation i.e. rounded off to nearest ten.

END OF PAGE 12
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%2 22/ 15,250 350 46,930 1,080
=9 23 15,600 350 48,010 1080
- 241 15,950 400 49,090 1,230
- 25| 16,350 400 50,320 1,230
o 261 16,750 400 51,550 1,230
o 27| 17150 400 52.780 1,230
28] 17,550 400 54,010 1,230
R ¥ |29]17.950 400 55,240 1,230
@ "~ 130]18,350 400 56,470 1,230
R 31| 18,750 400 57,700 1,230
R 32| 19,150 450 58,930 1,380
% 33 19,600 450 60,310 1,380
- 34/ 20,050 450 61,690 1,380
o 35| 20,500 450 63,070 1,380
<® [36]20950 450 . 64,450 1,380
o 37| 21,400 450 65,830 1,380
38| 21,850 500 67.210 1,540
e 39(22350| 500 68.750 1540
® 401 22,850 500 70,290 1,540
© 4123350 500 71,830 1540
® 42| 23,850 500 73,370 1,540
@ 43] 24,350 500 74910 1,540
© 44| 24,850 76,450 |
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8. The existing scale of pay of the posts and cbrresponding

revised scale of pay determined as per ratio as on 1-1-2006 are as

follows:-
S.No. | Designation Existing Scale of Pay | Revised Scale of Pay
| as per FNJPC now worked out

¢9) (I1) (I11) . @)

1 Civil Judge | Rs.9000-250-10750- | Rs.27700-770-33090-
(Junior Division) | 300-13150-350-14550 | 920-40450-1080- -

_| (Entry Level) ' 44770

2. Civil Judge | Rs.10750-300-13150- | Rs.33090-920-40450-
(Junior Division) | 350-14900 1080-45850
Ist Stage ACP
Scale

3. Civil Judge | Rs. 12850-300-13150- - | Rs. 39530-920-
(Junior Division) | 350-15950-400-17550 | 40450-1080-49090-
IInd Stage ACP 1230-54010
Scale ‘

4, Civil Judge (Sr.|Rs. 12850-300-13150- | Rs. 39530-920-
Division) (Entry | 350-15950-400-17550 | 40450-1080-49090-
Level) 1230-54010

5 Civil Judge Rs. 14200-350-15950- | Rs. 43690-1080-
(Sr. Division) 400-18350 49090-1230-56470
I Stage A.C.P
Scale

6 Civil Judge Rs. 16750-400-19150- | Rs. 51550-1230-
(Sr. Divn) IInd | 450-20500 58930-1380-63070
Stage ACP Scale

7. District  Judge | Rs. 16750-400-19150- | Rs. 51550-1230-
(Entry Level) 450-20500 58930-1380-63070

END OF PAGE-13
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8 District  Judge | Rs. 18750-400-19150- | Rs. 57700-1230-
(Selection 450-21850-500-22850 | 58930-1380-67210-
6rade) - 1540-70290
9 District  Judge | Rs. 22850-500-24850 | Rs. 70290-1540-
(Super Time ~ 76450
Scale)
- PART - III
SECTION-3
FITMENT

9.  With respect to the scales of pay as already stated, the pay
of the Judicial Officers in the‘cadre of Civil Judge (‘Junior
Division), Civil Judge (Senior Division), District Judge (Entry
Level), District Judge (Selection Grade) and District J udge
(Super Time Scale), consequent to the revision of pay scales -by
Hon'ble Justice Shetty Commission, has aiready been fitted in
one or the other of 1 to 44.of Master pay scale stages.

9(a) That being the fac'rudl position, the revision of pay scales
consequent to the revision of Supreme Court and High Courts
Judges (Salaries and Conditions of Service), Amendment notified
on 9-1-2009, which upward revision works out to 3.07 times, the
cor'_responding increase in scale of pay alone rieed to be arrived at
as eligibie scales of pay. Therefore, the question of fitment or
fixation of pay by giving one or more increment or additional

weightage does not arise.

END OF PAGE-14
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9(b) In the Master Pay Scale, the pay at the e'xi‘sting rate and

| correspondihg revised pay as determined by this Commission finds

a place for stages 1 to 44 in Table I set out above and hence the
question of fitment does not arise.
PART - III
-SEh'ION-4
ANNUAL INCRg_rAENf

10. In the Master Pay Scale itself following the

recommendation - of Hon'ble Justice Shetty Commission, six
incremental stages as revised are set out for all the pay scales in

Table I. Any further increase in annual increment will result in

. deviation of ratio fixed in the First National Judicial Pay

Commission.
| PART - IIT
SECTION-5
ASSURED CAREER PROGRESSION SCHEME
11.  With respect to Assured Career Progression Scheme, the

benefit of I and IT Stage ACP Scales as recommended for the
Civil Judges (Junior Division), Civil Judges (Senior Division) and so

also financial upgradations on functional basis to Selection Grade

END OF PAGE 15
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District Judge | Rs. 18750-400- Rs. 57700-1230-
(Selection - |19150-450-21850- |58930-1380-
Grade) 500-22850 - | 67210-1540-70290

onh merit-cum-
seniority to
available 25% of
the cadre posts to
those officers who
have put in not less
than 5 yrs. of
continuous seryice
in the cadre.

District Judge | Rs. 22850-500-
(Super  Time | 24850
Scale)

Rs.70290-1540-
76450 on merit-
cum-seniority  to
available 10% of
the Sel.Grade to
those Officers who
have put in not less
than 3 yrs. of
continuous service
as Sel.GradeDistt
Judges.

"END OF PART-III"

END OF PAGE 17
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.PART IV

DETERMINATION OF DEARNESS ALLOWANCE, C.C.A.,
OTHER ALLOWANCES, PERQUISITES ETC,

PART-IV

| SECTION-6
DEARNESS ALLOWANCE

12. The recomme.ndd'rion of the First National Judicial Pay

Commission as ordered by the Hon'ble Supreme Court is to be

continued and followed.
| PART -IV
) SECTION-7
| CITY COMPENSATORY ALLOWANCE
13. The recommendation of the First National Judicial Pay
Commission and/as ordered by the Hon'ble Supreme Court is to
be continued and followed..
| PART -IV
SUMPTUARY ALLOWANCE

14. This Commission determine Sumiztuary Allowance as

hereunder:-
(1) Civil Judges (Junior Division) -  Rs.1500/- |
(2) Civil Judges (Senior Division) - Rs.2300/-

END OF PAGE 18




(WINV]

ooecoMccooqse06c8c6a8a

5505080330 ®00

A AT e -

(3) District Judges (All Levels) - Rs.3100/-. ’
| PART -1V
SECTION-9
REIMBURSEMENT OF ELECTRICITY AND WATER
CHARGES

15. As recommended by the First National Judicial Pay
Commission and approved by fhis Hon'ble Court, Th'e’ ratio of 50:
50 is to be continued
PART -IV
SECTION-IO ,' w
MEDICAL ALLOWANCE
16. This Commissi‘on determine Medical Allowance at @
p.m. for all Judicial Officers. Nofat
PART -IV H o /L\rw"].—-
SECTION-11
NEWSPAPER AND MAGAZINE ALLOWANCE
17.  The recommendation of the Firsf National Judicial Pay

Commission and as approved by the Hon'ble Supreme Court is to

be continued and followed.

END OF PAGE 19
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PART -IV
SECTION-12
HILL AREA/REMOTE AREA ALLOWANCE

18. This Commission determine the Hill Area Allowance at

Rs.1500 p.m. to all Judicial Officers and it is for consideration
and approval by this Hon'ble court.
| PART -IV
SECTION-13
ROBE ALLOWANCE

19. This Commission determine the Robe Allowance at Rs.6000
payable once in three years and it is for consideration and
approval by this Hon'ble Court .
PART -IV
SECTION-14
TELEPHONE FACILITY

20. The recommendation of the First National Judicial Pay
Commission as approved by the Hon'ble Supreme Court is to be

continued and followed.

- END OF PAGE 20
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PART -1V
SECTION-15
CONVEYANCE

2l. The recommendation of the First National Judicial Pay
Commission as approved by the Hon'ble Supreme Court -is to be
cbm‘i.nued and followed.
PART -IV
SECTION-16
LTC,

22. Recommendation of the First National Judicial Pay
Commission to continue, with modification suggested, hereunder,
for consideration by the Hon'ble Supreme Court:-

i) The Judicial Officer concerned may be permitted to avail
LTC on completion of two years of continuous service and
after successful completion of the period of probation,
while retaining the block period of 4 years as eligible period;

(i) As per recommendations of Hon'ble Justice Shetty
Commission, the retiring Judicial Officers are not eligible to
undertake LTC in the last year of their service. This has to
be modified, as if for reasons beyond control, Judicial
Officers who are eligible to avail LTC, which they are
eligible once in a block period of four years, may have been
‘prevented by sufficient cause and there is no justification
to deny the same benefit merely because they are left with
one year of their service. Hence, if otherwise eligible to

END OF PAGE 21
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avail LTC, even a Judicial Officer in the last year of his
service may be allowed to avail. LTC. This is for
consideration of this Hon'ble Court.

PART -1V

SECTION-17
HTC

23. Recommendation by the Firsf National Judicial. Pay
Commission to continue, with modification suggested herein, for

consideration by the Hon'ble Supreme Court:-

“in case where a Judicial Officer is subjected to two or
more transfers in the same cadre from one end of the
State to other, for administrative reasons, he may be
~ allowed to avail an additional Home Travel Concession in
addition to the HTC for which he is eligible.”
PART -1V

SECTION-18
SPECIAL PAY

24. The recommendation of the First National Judicial Pay
Commission as approved by the Hon'ble Supreme Court is to be

continued and followed.

END OF PAGE 22
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PART -IV
SECTION-19

CONCURRENT CHARGE ALLOWANCE

25. The recommendation of the First National J"udicialA Pay
Commission as approved by the Hon'ble Supreme Court is to be

continued and followed.
PART -1V

~ SECTION-20
ENCASHMENT OF LEAVE.

26. The recommendation of the First National Judicial Pay
Commission as approved by the Hon'ble Supreme Court is to be
continued and followed.
PART -IV
SECTION-21
TRANSFER GRANT/DISTURBANCE ALLOWANCE

27. The recommendation of the First National Judicial Pay
Commission as approved by the Hon'ble Supreme Court is to be
continued and followed.

END OF PAGE 23
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PART-V

PENSION STRUCTURE FOR PAST PENSIONERS I.E, WHO

RETIRED PRIOR TO 1-1-2006

31

The recommendations of the First National Judicial Pay

Commission with respect to past pensioners are given in

paragraph 23.18 which are as under:-

€Y

(2)

2

4)

(3

(6)

The Revised Pension of the Retired Judicial Officers should

~ be 50% of the minimum pay of the post held at the time of

retirement, as revised from time fo time.
There should not be any ceiling limit on the maximum

pension payable.
The Pensioners should be given the benefit of full

neutralization of the cost of living in the same scale as is
being extended to the serving Judicial Officers.
A cash payment of Rs.1250/- per month as * Domestic Help

_ Allowance' to every retired Judicial Officer, which would be

paid upon producing a certificate to that effect.

All retired _Judicial Officers should be given a fixed
monthly medical allowance of Rs.100/- to meet day-to-day
medical expenses.

All 'rhe medical facilities that we have recommended to

serving Judicial - Officers with regard to treatment and
END OF PAGE 26
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- 27
reimbursement of expenditure efc. be made applicable to

retirees.
31(a) In respect fé recommendations Nos. 1, 2 and 3, no change is
called for and the same shall continue. | |
31 (b) With respect to recommendation No.4 regarding cash
payment of Rs.1250/- p.m. as domestic help allowance to retired
judicial officer, this deserves to be increased from Rs.1250/- to
- per month to retired judicial officers. It is for the
Hon'ble Supreme Court to consider and give Domestic Help
Allowance to Family Pensioners and it is reasonable to pay
.100@/- to family pensioners.
31 (c) With resPec"r to recommendation No.5 regarding payment
of fixed monthly medical allowance, this deserves to be increased
from Rs.100/- too retired judicial officers. It is for
the Hon'ble . Sﬁpre € Court to consider and give Medical
Allowance to family pensioners and it is reasonable to pay
.750/-to family pensfoners. |
31 (d) The other recommendation of First National Judicial Pay
Commissjon at No.6 with regard to treatment and reimbursement

of expenditure etc. holds good and the same to continue.
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PART-V

RETIREMENT BENEFITS OF JUDICIAL ~OFFICERS
WHO RETIRE/RETIRED ON AND AFTER 1-1-2006

32. Retirement Benefits of Judicial Officers:-

Pension, Quantum of Pension, Commutation of Pension,

Gratuity/Death-cum-Retirement Gratuity, Leave Encashment of
Leave, Family Pension, Domestic Help Allowance to Pensioners and
Family Pensioners and Medical Allowance etc. as determined by |
this Commission based on the First National Judicial ‘,Pay
Commission are set out hereunder in this Part, which contains
Section 1 to 8. ‘

PART-V

SECTION-1
* PENSION

33. The First National Judicial Pay Commission has appboved the
existing requirement of 10 years of qualifying sérvic;e for judicfal
officers to be eligible for minimum pension. The said Pay
Commission recommended that the qualifying years of service
should be 33 years for earning full pension, e);cept in the States
of Tamil Nadu and Kerala. This was based on the prevailing

formula, mainly qualifying years of service for earning full

END OF PAGE 28




29.
pension, while considering the qualifying years of service in

various States as well Central service.

33(a) Recently, the VIth Central pay Commission slashed the

qualifying years of service for earning full pension from 33 years

to 20 years and this has been notified and given effect by

Central Government. This recommendation has been adopted by
. - various State Govemmehts with respect to their employees but

benefits to be paid prospectively from 2-9-2008, the date on

which the Central Govt. issued the Notification.

33 (b) Hence, this Hon'ble Court may consider to slash the

qualifying years of service from 33 to 20 years for entitlement

: ¢ to full pension to all the Judicial Officers.
| PART-V
SECTION-2 | o[a/* ﬂ7
Quantum of Pension | w ~ Q
34. The First National Judicial Pay Commission fixed 50% of
the average emoluments drawn during 10 months preceding the [ ??
date of superannuation as pension. The Judicial Officers have
been persistently representing that the welghtage should be
: given to their legal education and practice at bar. Once the

qualifying years of service for full pension is reduced from 33

years to 20 Years as is done in the case of Central Govt.
END OF PAGE 29
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employees, the Judicial Officers may not have a justification to

agitate this blea. |

34(a) Hence it is for this Hon'ble Court to consider and issue
directions either to continue the 33 years of qualifying service
for earning full pension or to reduce the same to 20years, as has

been done by the Central Government and various State

m 3 W U U U L O ® DT

3

Governments. If there is a slashing of qualifying years of service
for full pension, the pensioners will get the benefit of such
slashing.

34 (b) With respect to quantum of pension and calculation, the
recommendations of Hon'ble Justice Shetty Commission will
continue subjecf to a modification with .respect to qualifying
years of service for earning full pension, in terms of 6rder that

may be passed by this Hon'ble Court.

35 The quantum of pension/family pension available to the old

pensioners/family pensioners, as seen from the VIth Central Pay
| Commiséion.Reporf, hasvreceived additional attention and the said
Commission has increased the pension/family pension by awarding
additional quantum of pension/family pension with respect to the

pensioners/family pensioners, who complete the age of 80 years,

Waa'evvve@e.nvamw»
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31

85 years, 90 vyears, 95 years and 100 years or more as

hereunder:-

Age of  Pensioner/Family Addi'rional quantum of pension
Pensioner

From 80 years to less than 85/20% of revised basic
years pension/family pension A
From 85 years to less than 90{30% of revised basic
years pension/family pension

From 90 years to less than 95(40% of revised basic
years pension/family pension

From 95 years to less than 100)50% of revised  basic
years pension/family pension

100 years or more 100%  of revised Dbasic

pension/family pension

35(a) The Judicial Officers have been pressing for an ldermcal

additional quantum of pension. In fact, most of them expressed

that the longevity of pensioners above 65 years or 70 years is far -

less and, therefore, the additional quantum of pension may be

modified as under so that they may get enhanced quantum of

- pension before they see their last day:

| Age of Pensioner/Family Pensioner

Additional quantum of pension

From 70 years to less than 75 years

10% of revised basic pension/family
pension ' '

From 75 years to less than 80 years

20% of revised basic pension/family
pension !

From 80 years to less than 85 years

30% of revised basic pension/fomlly

| pension

From 85 years to less than 90 years

40% of revised basic pension/family
pension

Fm”ymtolcssthanlOOYem

50% of revised basic pension/family
pension

100ycnrsormorc'

100% of revised basic pension/family
pension
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35(b) It is for the Hon'ble Supreme Court to consider the said

demand and pass appropriate orders either to adopt the formula
suggested by VIth Central Pay Commission or the above formula -
as suggested by the representatives of the Associations.

PART-V
SECTION-3

Commutation of Pensio
36. The ‘recommendation of First National Judicial ‘Pay
Commission for allowing commutation of pension for Judicial
Officers upto a maximum of 50% of the pension is to continue.
PART-V

SECTION-4

Eratuity/Death-cum-Retireme i

37. The earlier Judicial Pay Commission has recommended that
the rules of each State applicable to Govt. servants shall also
govern the Judicial Officers in the matter of payment of gratuity
and death-cum-retirement gratuity.

37(a) The VIth Central Pay Commission has increased the ceiling
limit of gratuity from Rs.3.5 lakhs to Rs.10 lakhs with effect
from 2-9-2008. Hence, this Hon'ble Court may consider and issue
directions to revise the ceiling limit in the case of retiree
Judicial Officers.
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33 |
PART-V

SECTION-5

Encashment of leave

38. The recommendation of First National Judicial de
Commission is to cohﬂnue with respect to number of days'whicﬁ
the Judicial Officers are entitled to encash and limit of Earned
Leave for encashment and the same recommendation holds good.
PART-V
SECTION-6
Family Pension ‘

39. The First National Judicial Pay Commission in para 22.63
recommended thus:- |

"If the Central Government provides payment of family
pension at 30% of the last pay drawn to the family members
of the Judges of the Supreme Court and High Courts, we
recommend similar benefit be provided to the family
members of the Judicial officers in every State/UT. Till
then, we suggest that the Rules of each State governing.the
payment of Family Pension to their Govt. servants may
continue to apply even to the Judicial Officers.”

39(a) From, the amendment introduced to service conditions of
Supreme Court and High Court Judges, 30% of the salary to the
family members of the Judges of the Supreme Court and High

Courts has been fixed as Family Pension with effect from
| END OF PAGE 33
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1-1-2006. Consequently, the eligible family pensioners in Judicial
service who are entitled to draw family pension, will also be /
entitled o 30% of the salary as revised from time to time. This
would be effective from 1-1-2006. |

SECTION-7

-~ Domestic Help Allowance

| 40. The First National Judicial Pay Commission has fixed a cash
payment of Rs.1250/- per month as Domestic Help Allowance to
be paid to the individual pensioner upon furnishing a Certificate

every month to the effect that he has engaged a servant.

@ 40(a) The Pensioners Associations have pleaded that the services
of all categories of workers/helpers have become much costlier
and rate of daily wages of casual workers has also increased to
the tune of Rs.151 per day as per Minimum Wages Notification.

Therefore, it is difficult for the pensioners to get the facilities

out of the amount fixed and the same may be suitably increased.
There is j.ustificaﬁon in the démand so made. In the
circumstances, a sum of Rs.1250/- as Domestio Help Allowance to
the pénsit;ners may be revised upward to Rs.2500/- per month.
40(b) Requests Have also been made for extending the facility of

Domestic Help Allowance to the family pensioners. Considering
| END OF PAGE 34
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